
FIR No.07-16 & 97-19
PS B.K. Road

 
21.10.2020

Present:  Ld. APP for the state through VC.
 IO/SI Muneesh Kumar in person. 
Vijay Kumar, JE from the Office of DTCP, Haryana in person. 

It has been submitted by the person present on behalf of DTCP, 

Haryana that though he is not authorized representative of DTCP, Haryana but he 

has been asked to appear in pursuance to summons issued to Chief Town Planner, 

Chandigarh. 

The said person appearing on behalf of DTCP, Haryana has still not 

filed any report.  From the perusal of file, it is also clear that on 01.09.2020 itself, 

IO/SI Muneesh Kumar has submitted that the DTCP, Haryana is not cooperating 

with the inquiry of the case in FIR No.07.16 & 97/19 u/s 91 Cr.P.C. of PS B.K. Road. 

In that order itself, the concerned official of DTCP, Haryana was directed to furnish 

report to IO/SI Muneesh Kumar by NDOH and that non-compliance of the order 

would entail coercive action from the Court.  The matter was then listed for 

09.09.2020 but no report was submitted by the DTCP, Haryana.  On 09.09.2020, 

the matter was adjourned for 16.09.2020 and then for 29.09.2020. On 29.09.2020, 

the matter was put up for today but the same negligence and disregard to the 

orders of the Court has been observed today also. 

From the conduct of the DTCP, Haryana, it is clear that they are 

wasting previous judicial time and interfering in inquiry by the police for some 

hideous and malafide reasons.  On 29.09.2020, the Court took a last resort to issue 

summons to Chief Town Planner, Chandigarh so that report may be furnished but 

disregard is shown to the order of the court. This seems to be intentionally and for  

extraneous reasons. IO/SI Muneesh Kumar has submitted that he has personally 

tried to contact the concerned official of DTCP, Haryana and has earlier served 

summons to them on 08.02.2017, 04.09.2017, 24.06.2020, 13.07.2020, 01.09.2020 

(in FIR No.07/16) and 27.11.2019, 24.06.2020 and 01.09.2020 (in FIR No.97/19).



In these circumstances, I am of the opinion that the concerned 

department and its Chief Town Planner are intentionally disregarding the orders of 

the Court and from their previous conduct, it is clear that they are not going to 

appear before the Court. 

In view of the same, NBWs be issued against Chief Town Planner, 

Chandigarh. 

List the matter on 29.10.2020.

     (Dev Saroha)  
Ld. MM-05, PHC, ND, 

       21.10.2020 


